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O R D E R 
 

29.10.2018:  Admittedly, the Appellant has not provided any goods or 

services to the Corporate Debtor.  In fact, the Corporate Debtor was required to 

provide certain services to the Appellant.  Therefore, the Adjudicating Authority 

has rightly rejected the petition and held that the Appellant do not come within 

the definition of ‘Operational Creditor’ as defined under Section 5(20) r/w Section 

5(21) of the I&B Code.  

 We find no merit in this appeal.  It is accordingly dismissed.  No cost. 
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